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Sri surya Narayaa Naik,S/..Late Puma 

chandra Naik,who was serving as a watChman under 

the Resj.ond&tS has filed this Cri!inal AppliCati 

under Section 19 of the Administrative Tribunals AZ t. 

19$ 5, seeking appointment on compassionate ground undez  

the re...habilitatrl assistance schne .f the Ctra1. 

Gvemfl(t. The stespondents have admitted the facts of 

the case and have also accepted in principle the claim 

of the Applicant  for appointment on compassionate 

r.und. However, they could not offer him an appointment 

on the ground that there was no vacancy within 5% 

ceiling of appointment in Gr.- C'/Gr.' D' posts. 'r.m 

the facts of this case it appears that the Applicant 

is entitled,accordifl! to his educational qualification, 

for an appointment a!ainst Gr.D post.AS the auther 

of posts in Gr,'D' under the ftespond6its is too few in 

number, it would be  difficult to find a slot for 

apoifltm&t under compassionate quota,within the 5 

ceiling in normal c.umse.Ifl the ci rcumstaflces, the 

ftes?ondetS are directed to consider clu..iri of 

pests in the eastern region t.ether for the j*irpose 

of w,rkirl! out the çuot.a for compassionate appointment 

and ear_nark a slot in the recruitmlt 

reisteL within the first 28 posts, This *&ich of the 

Tribunal had already taken the above view, while 

deciding tmilartssues is IA Nos. 557/2181 and 111 9 



H 
13$ .f 2$$2 on 29th day of Ari1,2S$3 

As the G.vernmt have,now, allowed 

the Deartmeflt to keep the waiting list of 

candidates for compassi,nate ap.intmt valid 

Ukt• three years.I direct that the Applicant's 

case may •e kept in the waiting list for three 

years and during this peried,the Respondents should 

make all endeavour to idtify a sl•t for filling 

that up loy a cmpassirnate appintmt quota 

candidate •y f.11•wiflg the directions we had 

already issued in CA N.s.557/2S11 and 111 and 13$ 

.f 2$62 on 29th day of April. 29C3. 

With the aóove .iservati.ns and directions, 

this Cri!iflal A1iCatiQn is disSed •f.N. COStS. 

N. 
,.I 	- CHX RMAN 


